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Allahabad uatej this 27th da1 of lvtarch, aJlO

vri ginal APtJlicati on No. 246 of 2)O()

jJistriit ; Kan~yr

Honl bi e Mr, M. P. si ngh, A.M.
,

L1ajendra Bahadur Parmarthi,
slo Late Markand ey !'J ath,
Rio 497/8, H.r.G, Ava s Vikas Colony NO.1,
Kai1ash \f.!.har, Kalyanpur, Kanpur ,

(sri U.P. Kharet pC. vocate)

• • • . • .APplicant

versus

2.

union Of Iftiia through the secretary
JiAini s try Of I nctUstry i Siover nmem:. Of I ndi a ,
Udy Og Bhawan, l'JeW.Je hi.

union of If\lia through the secretary,
Government of india, l'IJ.nistry of Personnel,
Publi c Gri evances and Pensi ons, .)epartm eill
of k-'ension and iJensi oners' W'Jelfare,
New ..;elhi.

',..

1.

3. Additional secretary and ..;evelopment G~missioner,
small Scale Ind us tr~ es , fipar trnen-c of S.S.l. Agr 0
and Rural Industr~ ESt [:Ai ni stry of Industry,
8J verl'{nent of I o:i~a l'il.rman Bhawan, Maulana
Azad do ad, New JJel h! •

4. secretary, Union Public servi CE' Gommissi on,
0houlpur House,
l\jew oelhi.

. . . .

U.R D E: .R (Ural)

By filin::l this uA the applicant has sought the
relief of seeking a direction to the resfJon'..lent t-9>amend
the rtecruitment ul es for the pOst Of AssistantJirector

Grade I, in response to the guidelines provided by

respoo.;ent nO.2 vide Le ct er dated 18-3-l988i!5providing

benefi ts of 5 years to add to the qualifyinS service for

pensi on en the basis of u.ualificati cns as stated in Rule

30 of G.G.s.(pension) dules, 1972, in consultation with

the uni on f'ubli c servi c e Gemmissi on. He has also sOught

NVa directi on to respondent no '" 1.0 .,- •.., r a, f~ x the pe '
ns~on



- 2-

of the ah-.licant after adding 5 years to the qualifying

service after responuent nO.3 amends the .i.ecruitment

riul es for the pOst of Assistant uirector Grade L, In this
~
. c annecti on he has s ubrnitted the ref.-'resentations to c.'he

d€'l--artment wl)erelhe was last working and. also the .l..u.n.:i.~try,L}lub l. c .
of Fersonnel,,LGrievances and l-ension , The JJeveloflIlent

CQnmissioner, SnaIl SCale Industries, where the applicant

was last working has state.:i that he bere fit of added years

of service under CCS(pensi on) Rules, 1972 will be admissible

to all those who r et.I r ed f r cm service after 31-3-19£0 and

who are otherwi se eli gi ble finder dule 20. AS per d.ule 30,

this benefit shall be cdmissible only if the .i.ecruitment

l:1.ules in reSf.:-ec"t Of the said service or pOst con~ained

specific provisions that the servicE' or the pOst is one
I-.In

which carri es t he benefi t Of 'this.B.ule.,L'thi s case the

rlecrui tment B.ules for the pOst of Assi stant oirec'br Grade I

does not contain j:.-orovisi.)n. Ihe ..;epartment Of personnel

lD~~ Grievance and pensi on has also stated whi Le di sposing

of the rej.Jresenta'tiun Of "the applican"t that the benefit

under rlule 30 of CCS\r'ension Rules) ~72 is grante:! to the
,Lessen I.ial

incumbent of the pOst wnere,Lqualification and experience

prescribed for the j-Iost conform, to the same laid do.-vnin

.H:ule 30 of CGS(.l-ensi on} Rules 1972 and the necrui trnent

rtul.es of the jJost Carry. . a provisia) for grant of the

benefi t under the af ocesaid ..i.ul e. Si nc e the rlecrui tmemt

H.ules for the !-,ost of Assistant Jirector c c not contain

provision to that effect the benefit cannot be extelljed

to the applicant.

2. In the li ght Of what has been stated above, the

applicant. is not enti tled for the benefit Of addiOg 5 years

to his qualifyinS service for the purposes of granting

r--ension. The VAis, therefore, dismissed and dispose:i of

atthe admission stage with no order as to costs.


